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O R D E R 

18.12.2019   The learned counsel submits that the Appellant has filed the 

‘Contempt’ application for non-compliance with the earlier order in which the 

Adjudicating Authority (National Company Law Tribunal), Bengaluru Bench, 

Bengaluru disposed of the matter granting 2 weeks’ time to comply with the 

order.  

 We find no ground to interfere with the matter. 

 The appeal is dismissed.  No costs.  

 

[Justice S.J. Mukhopadhaya] 
Chairperson 

 

 
 

[Justice Bansi Lal Bhat] 
 Member (Judicial) 
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